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(By Advocate - shri G.P. Kfelare)

Union of India
Tl^ough the SecretaryMwiatry of Human seJ^aoes
development,! Nei; Delhi.
i^ic^iya vidyalaya Sangtxhan,
18^ Institutional

I'hrough it's Commissioner,
The Education Officer,

sangthan,
Ehaheedjit Singh Maral
N®; Delhi,

ihe Assistant Gormiissioner.
ten(^aya vidyalaya SanothanRegional Office, ngtnan,
Jabaipur hegion!
Jabalpur (M.P)
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The Principal,
fjQdriya Vidyalaya, o.F ic.
Rhamariya,
Jabalpur (M.P.)

The Assistant Commissioner.

Bhopal hegion, Bhopai (M,p,)
The Priixiipai,
^driya Vidyalaya,
Chhattarpur (M.P)
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order

By B.C. veraa, vice .

*PPl^°ation the applicant has
-= al enged the transfer order dated 31.03.2003 (Annexure
A-1 by »rt,loh he has been transferred froa. Jabalpur to
Gandhldham,

The learned counsel for the applicant subnltted
that the applicant has been transferred to Oandhldha.
" th a view to adjust other persons, it has been further
submitted that to adjust smt. sudha Khajurlya tw> persons
ave been displaced as one shrl v.K. Trlpathl has been

Shifted from KV. Gandhldham to KV. Mlran Sahlb and the
vacancy which ocoured at Gandhldham the applicant has

LTstTl"'"a . e submission Is that though the applicant had
a ready preferred a representation (copy Annexure A-7)
dated 07,10.2002 for request transfer to Chhat

° Chhatarpur andthough the applicant's request is at ^ i
j-esiuest as at serial No. 1 the

same has not been accepted by the respondents and she has

/IT' "" '*•" ""—a <ra. .b. TOat Jabalpur. After the transf^..
order dated 31.03.2003

the applicant has also preferred a v
nfi n.. Preterred a representation dated.04.2003 (copy Annexure a-9) but the said r

t rne said representa-O  as not yet been decided by the respondents Insplte
the reminders dated 17.04.2003 and 21.05.2003.
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for th "Presentation Is still pending It 1,or the respondents to examine and pass an appropriate
aar on the representations of the applicant,

consequently „e dispose of this original Application at
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the admission stage Itself with a direction to the

appropriate authority to dispose of the representations

with regard to hie- transfer within a reasonable time. The

learned counsel for the applicant submitted that for not

joining the transferred place the applicant has not yet

received any notice. Consequently if no notice has

already been issued to the applicant, the applicant shall

not be forced to join the transferred place till'hi^
representation is dec^ided by the respondents, original

Application stands decided accordingly.

(Anand Kumar Bhatt)
Administrative Member
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Vice Chairman (judicial)
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